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Thta of decision:lOth May, 1990. 

1. 	.anjeeb Rao, 
Under Divisional Railway 
Manager, (Mechnical) ,S.E.Rai1way,Iiurda 
i-.O.JQtfl1,D1St. Purl 
As Retired Diver,Grade-A IQurda Road, 
Ut 3azor,P.O.Jatni,District-PUri. 

Applicant 

(Vs) 

Union of India,represented by 
Ceneral I•anager, S.E.Rly, Garden Reach Road, 
alcutta-43, Munsifi-24 Pragana(W.3.). 

1?inu.cia1 Advisor & Chief Accounts Office, 
(Pension), 11,Carden Reach Road, 
Oalcutta-43, 
'iunsifi-24, Paracjana (w.B. 

Divisional Railway,Manager, S.E.Rly (Mech) 
u.rda Road, P.O. Jatrui, 

I1uni fi-i<hurda,DiSt. Purl. 
S .... RESPODE:1Un 62j 

For the Applicant. ... 	Mr.Rarnariath Ds,Advocate 

For the Respondents. •.. Mr. Ashok Mohanty, * 
Standing Counsel (Railway) 

C OR AM 

THE HON' 3LE SI-IRI R. 3ALASU3RAMANIANMernber (A) 
Ai 'D 

HON' 3LE SHRI N. SE:3UPTA, MEMER (JUDICIAL) 

bether repolters of local papers may be al1ed 
to see the judgement 7 Yes, 

20 referred to the Reporters or not 7 NO  

cther Their Lordships wish to see the fair 
con of the Judcetnent 7 Yes. 



:- J U D G E M E N T :- 

N.SEUPTA,MEMBER(J) 	
The applicant admittedly was a Railway servant 

working as a Special Grade Driver in K-'iurda Road,DiViSiOfl 

of S.E.RaiLaY and retired in June, 1982.The applicant' s 

grievance is that his pension was not correctly calculated 

or revised properly and the other grievance is that he has not 

been paid his dues 	untiiised leave.. 

We have heard Mr.P..tT.DaS for the applicant and 

Mr. Pshok Mohanty for the Respondent and perused the pleadings 

of the contestir'ig parties. On reading the reply in counter by 

Railway Administration it would appear that in fact there was 

some mistake in the revision of the pension paid to the 

applicant,Siflce it has been rectified and copieS of the crder 

for payment 
of the enhanced amount have already been sent 

to the 3ank chosen by the applicant for payment of his 

pensiOflary benefitS and also to the applicant,the relief 

with regard to the revisiOfl of the pension of the applicant 

has alredY 
been given by the Respondeflt,fl0tflQ more remains 

for this Tribunal to do in that regard.Mr.Das for the 

applicant makes a grievance that he has not received 

any copy of the order for payment of the enhanced revised 

pension.Without going to examine this contention of 

Mr.DaS,We would direct that the respondentS should give 

another copy of the order for payment of enhanCedrevised-' 
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peniOn,PreteY by registered post)
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/LL 	 - 
With regard tothe relief relating to Glea untilised 

It 

leave salary,we are unable to accede to the prayer of the 

applicant because there is no material before us to cane 

to a conclusion that any wrong calculation of leave due to 

the applicant was made. 

The application is accordingly disposed of leaving 

the parties to bear their respective costs. 
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